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: "rm the Bﬁibe passed.”

MR. DEPUTY SPEAKER :The ques-

wuis. :

“That tha Bill be passed.

The m’orion was adopted.
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STATUTORY RESOLUTION
RE. PUNJAB STATE ELECTRICITY
BOARD

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R
GANESH) : 1 beg to move :

“Whereas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government
of the State of Punjab has, with the
approval of the Legisiative Assembly of
that State, fixed by its Order No. 8268-
21&E/64 dated the 28th April, 1964, the
sum of rupees twenty crores as
maxithum amount which the Punjab
State Electricity Board may at any time
" have on loan under sub-section (1) of
the said section 65 ;

And whereaé the Government of the
State of Punjab proposes to increase the
aforesaid amount to rupecs fifty crores ;

- And whereas the Legisldtwe Assembly
~ of the State of Punjab has been dissol-
- ved ;|

.+ . And whereas under the Proclamation,
- dmted the 15th Jung, 1971, issued by the -
_ Prosident uder acticle .356.0f the Com-
- titution, the powers of the . State ~Legis-

.lutme m mtcimﬂe by Parlimem :

Ncm timetore, it is hcrcby mglvad )
_ tmm Lok Sabha do actord spproval’ to

.-;ti:opwdo:m Goverament of the State
-of Panjab o fix under: sub-section (3)-0f secs
2xlom 65, 0f the Elschricity (Supply) Act, 1948 ..
(4.0f 1948), the st of rupess Bty cvores

the
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St;te Electricity Board may at any time -
have on loan under sub-section (1) of
the said section 65.” -

MR. DEPUTY SPEAKER : The question

“Whercas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply,
Act, 1948 (54 of 1948), the Government op
the State of Punjab has, with the approva,
of the Legislative Assembiy of that State,
fixed by its Order No. 8268-21&E/64 dated
28th April, 1964, the sum of rupees twenty
crores as the maximum amount which
the Punjab State Electricity Board may at
any time have on loan under sub-section
(1) of the said section 65 ;

And whereas the Government of the
state of Punjab proposes to increase the
aforesaid amount to rupees fifty crores ;

And whereas the Legislative Assembly
of the State of Punjab has'been dissolved ;

And whereas under the Proclamation,
dated the 15th June, ‘1971, issued by the
President under article 356 of the Consti-

- tution, the powers of the State Legisiature

are excrcisable by Parliament ;

Now, therefore, it is hereby resvlved
that the Lok Sabha do accord approval
to the proposal of the Government of the
State of Punjab to fix, under sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (84 of 1948), the sum of ruapees
fifty crorés as the maximam amount
which the Punjab State Electricity Board
may at any time have on loan under sub-

-gection (1) of the said sectmn 65"

The motion wa.r adopfed
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